IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH,MUMBAI

R.A.No.49/2000 in
O.A.N0o.497/1994

Dated the 57é;° 2e0/

CORAM:HON'BLE SHRI A.V. HARIDASAN, VICE CHAIRMAN
HON'BLE SHRI GOVINDAN S. TAMPI +MEMBER (A)

Union of India & Ors. . .Respondents
in the 0.A.
(By Advocate Shri Suresh Kumar) .
vs.
Shri R.G.Pagare & Ors. .. Applicants
in the 0.A.
CRDER

HON'BLE SHRI A.V.HARIDASAN, %ICE CHAIRMAN:T

TheNrespondents in the 0.A. have filed the Review
Application have soughr a review ¢f the order dated
21.7.2000, We have carefully gone through the Review
Application, the order sought to be reviewed and the
pleaaings in the case. The sole ground oh which the review
is sought is that "the finding of the Hon'ble Tribunal tb
the extent that the Cadre of Station Master and Yard _Master

are distinct and Separate are not based on any material on

record and is perverse and and is required to be corrected:

as well as in practice this is not followed..... "It
therefore is evident that the respondents/Review Applicants
are in this Review Application challenging the merits of the
decision. We are oOf the view that can be done only in an
appeal and not in a review application. There is no error
oﬁ .the face of record nor is there any facts or

Rstance which justify or call for a review of the




The remedy of the Respondents/Review ~Applicants

agafnsﬁ

if

the order

order.

they Va;e. of the view that the finding is pErwerse and the
order is wrong, is to file an appeal

ﬂ?ﬁigge\\h appeliate forum. The
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